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PER ASHOK JINDAL: 
 

 The appellant is in appeal against the impugned order, wherein 

the Cenvat credit was denied on the CHA Service on the ground that 

the same is availed by the appellant beyond the place of removal of 

the goods.   

2. Heard the parties. 

3. Considering the fact that the CHA Service has been availed by 

the appellant upto the place of export, therefore, the place of removal 

is the port of export.  In that circumstance, I set aside the impugned 

order and allow the Cenvat credit on CHA Service. 
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4. In result, the appeal is allowed. 

(Dictated and pronounced in the open court) 

 

 

 (ASHOK JINDAL) 

  MEMEBR (JUDICIAL)  

 
 
RA_Saifi 


